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Order dated 13.06.05 

Heard Mr. I'1.C. Moharity, Ld. Counsel appearing 

for the Applicant and Mr. R.0 • Rath, W e  Standing 

Counsel for the Railways, on whome a copy of tds 

Original Application has already been servri, 

t is the case of the App an: tt his rvic 

has not yet been regularised, Provident fund Accounts 

have not yet been supplied to him and benefits of 

revised scale of pay and Annual Increment have not 

yet been cxtended to him • However, incourse of 

hearing of this matter)  14. Counsel for the Applicant 

has sought permission to withdraw this case/Original 

Application under SectThn 19 of 
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Tribunals ?ct, 1985 to work out the remedies 

of the Applicant from the coupiteflt authorities. 

In the aforesaid premises peinissii'n to 

withdraw this Original Application is heeOe 

A, 	
I 
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 Send copies of this order to the Respondents2  

along with copies of this Original Applicaticrn. 

Free copies of this order be handed over to both 

sides of the Counsels. 


